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SHRI Y. B. CHAVAN : I would
like to make a distinction in this matter.
One is, when threre are investigations
going on, and the other is, when an
enquiry is held. In the case of an
investigation, it would not be right
to remove an official but when an
enquiry is held. those who are directly
involved in certain instances certainly
will have to be transferred. T accept
that on principle. But you cannot
change the entire chain.
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MR. SPEAKER : What I suggest
is, the Uttar Pradesh discussion is
coming in an hour’s time. If you
are allowed now, then I will have to
allow many others. I see a large
number of others are interested. Why
are you in a hurry? It is coming in
an hour’s time. I do not see any
point in allowing anybody now. I
would appeal to all of you.

WRITTEN ANSWERS TO
QUESTIONS

INDEBTEDNESS OF STATE (GOVERNMENTS
*667. SHRI D. N. PATODIA :
SHRI J. MOHAMED IMAM:

SHRI S. P. RAMAMOOR-
THY :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that during
the last five years the indebtedness of
the State Governments has been rising
steadily and the States have to resort
to over-drafts and depend much on
Central assistance for their economic
development;

(b) whether any survey has been
made in this connection;
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and

(c) if so, the amount of Central
loans to the States which had been
utilised to pay off the debts and the
amount which was utilised for economic
development during the lass two years?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

(SHRI K. C. PANT) : (a) and (b).
The total debt of the State
Governments, including the loans

from the Centre, has gone up from
Rs. 4082 crores at the end of 1963-64 to
about Rs. 6666 crores at the end of
1967-68. The rise is largely due to the
increasing commitments of the States
in respect of their developmental
expenditure, which is mostly financed
by borrowings from the market and the
Centre and in a few cases by over-
drafts on the Reserve Bank.

. (c) Loans are advanced by the Cen-
tral Government to the State Govern-
ments for specific purposes. A state-
ment showing the extent of loans
advanced during the last two years for
developmental purposes and for
clearing overdrafts on the Reserve
Bank is laid on the Table.

STATEMENT
(In crores of Rupees)

Loans advanced by 1966-67 1967-68
the Centre to State
Governments—

Loans for Plan 548-47 508-47*

Schemes

Ad hoc loans for
clearing over-
drafts on the
Reserve Bank.

*Revised Estimate.

108-00 118-43

LOANS TO AGRICULTURISTS FOR PUR-
CHASE OF FERTILISERS
*668. SHRI J. SUNDER LAL :
SHRI YASHWANT SINGH
KUSHWAH :

SHRI BHARAT SINGH
CHAUHAN :



1309 Written Answers BHADRA 4, 1890 (SAKA) Written Answers

SHRI NATHU RAM AHIR-
WAR :

SHRI D. V. SINGH :

Will the Minister of . FINANCE
be pleased to state :

(a) The rate of interest charged by
the Reserve Bank of India from
Commercial Banks for making funds
available to them for distribution as
loan to agriculurists for the purchase
of fertilizers; and

(b) the rate of interest which the
Reserve Bank charges for making ava-
ilable funds to Co-operative Socicties
in the States for advancing loans to the
agriculturists for purchase of fertilizers ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT) (a) and (b) ¢
The Reserve Bank charges an
interest of 29 below Bank rate
(at present 5%) in respect of the
loans and advances sanctioned by it to
the State cooperative banks for financ-
ing seasonal agricultural operations,
which would include the cost of pur-
chase of fertilisers by farmers. No
specific facilities are available to the
commercial banks from the Reserve
Bank in respect of their lendings to the
farmers, if any, for the purchase of
fertilisers. Such financing will have
to come out of their own resources
or out of their usual borrowings from
the Reserve Bank, on which the interest
charged will not be less than the Bank
rate.
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